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 ANNUAL  REPORT  OF  KERALA  WarrF-
 HOUSING  CORPORATION,

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report  of
 the  Kerala  Warehousing  Corporation,
 Ernakulam  for  the  year  1965-66  along
 with  the  Audited  Accounts,  under  sub-
 section  (Il)  of  section  ा  of  the
 Warehousing  Corporations  Act,  1962,
 reag  with  clause  (c)  (iv)  of  the  Pro-
 clamation  dated  the  24th  March,  1963,
 issued  by  the  Vice-President  dis-
 charing  the  functiong  of  the  President,
 in  relation  to  the  State  of  Kerala.
 [Placed  in  Library.  See  No.  LT-7466.
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 fads  eer  wer,  मरा
 व्यव्रस्थ'  का  प्रश्न  है  t

 2.55  hrs.
 RESIGNATION  BY

 contd.
 MEMBERS—

 Shri  Tyagi:  On  :
 Sir.

 point  of  order,

 Mr,  Speaker:  Now  I  will  come  tu
 the  points  of  order  one  by  one,  Shri
 Banerjec,

 Shri  8.  M.  Banerjee:  Sir,  you  just
 now  said  that.when  g  Minister  re-
 signs,  under  the  Rules  of  Procedure  of
 this  House,  he  can  make  a  statement.
 You  have  also  gaid  that  since  the
 Members  have  tendered  their  revig--

 nations  they  should  not  be  here.  May I  invite  your  kind  attention  to  rule 240  which  says:—
 “A  member  who  desires  to  re-

 sign  his  seat  in  the  House  shall intimate  in  writing  under  hig  hand
 addressed  to  the  Speaker  his  in-
 tention  to  resign  his  seat  in  the
 House  in  the  following  form  and
 shall  not  give  any  reason  for  his
 resignation:”  (Laughter)

 T  am  reading  ¢he  whole  thing,  Do
 not  laugh,  Then,  it  says: —

 “As  soon  as  may  be,  the  Speak- er  shall,  after  he  hag  received  an e
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 intimation  jn  writing  from  a  mem-
 ber  under  his  hand  resigning  his
 seat  in  the  House,  inform  the
 House  that  such  ang  such  a  mrem-
 ber  hns  resigned°his  seat:  in  the
 House:",

 Now,  when  you  said  that  this
 Member  trad  already  resigned  and  he
 shoulg  not  be  in  the  House,  you  had
 not  announced  their  resignation  in
 the  House.

 Shri  Ranga:  That  is  the  objection  I
 had  raised.

 Shri  S.  M.  Banerjee:  So,  my  port
 of  order  is  that  unless  you  an-
 nounce.,,...  (Interruption)

 Shri  N.  Dandeker  (Gonda):  ily  hus
 announced.

 Shri  S.  M.  Banerjee:  He  has  not.
 Yesterday  he  said  about  that,  They
 have  simply  tabled  their  resignations.
 So,  the  Members  are  at  liberty  to  be
 in  the  House  and  state  the  reasons  :oT
 their  resignations,

 Mr.  Speake::  Thi:  rule  is  intended
 for  such  circumstances  when  g  Mem-
 ber  sends  his  resignation  letter  and
 is  not  sitting  in  the  House,  In  that
 case  J  have  to  announce  it  to  the  House
 for  the  information  of  Members,  When
 the  Member  himself  announces  it  and
 has  come  to  tender  it,  the  House  sees
 jt  and  I  also  announced  it.  I  said  that
 he  has  tendered  his  resignation,  I
 Nave  announced  it,  After  that  he  has
 not  right  to  remain  in  the  House.

 Shri  Surendranath  Dwivedy  (Ke::-
 drapara):  This  particular  rule,  as  has
 been  read  out  to  you.  provides  that  he
 sends  hig  resignation  to  you  without
 assigning  any  reason  und  you  an-
 nounce  to  the  House  that  he  has  re-
 signed.  There  the  matter  ends,  But
 here  it  is  a  peculiar  situation.  The
 Member  himself  is  present  here.  He
 says,  “I  want  to  resign  for  these  re-
 asons”  and  you  do  not  permit  him  to
 state  what  are  the  reasons  for  which
 he  wants  to  resign,  He  hands  over
 his  resignation,  You  will  take  time  to,
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 {Shri  Surendranath  Dwivedy]
 announce  it.  It  is  not  that  the  Mem-
 ber  has  announced  it,  therefore,  you
 do  not  have  to  announce  it, .

 Mr.  Speaker:  I  have  said  after-
 wards  that  he  has  resigned.

 Shri  Surendranath  Dwivedy:  If  a
 Member,  who  is  present  in  the  House,
 wants  to  say  that  he  ts  going  to  resign,
 at  least  you  shoulq  permit  him  to  say
 why  he  wants  to  resign.

 Mr.  Speaker:  The  questions  is  not
 that  he  is  going  to  resign  or  that  he
 has  intention  to  resign  or  that  he  con-
 templates  to  resign,  That  is  not  the
 question.  He  says,  “Here  is  the  resig-
 nation  that  I  am  tendering,”

 Shri  Madhu  Limaye.

 ot  मबु  जिमे  :  ठ्ययस्था  का  प्रश्न
 है  मेरा  श्रध्यक्ष  महोदय  ।  झ्राप  ने  कहा  कि  मंत्रि-
 यों  को  अ्रपने  पद  से  इस्तीफा  देने  के  बाद  बयान
 देने  का  भ्रधिकार  है।  वह  नियम  99  द्स
 प्रकार  है  :

 “A  member  who  has  resigned  the
 office  of  Minister  may,  with  the
 consent  of  the  Speaker.  make  a
 persona]  statement  in  explanation
 of  his  resignation.”

 इस्तीफा  देते  समव्  भी  आप  की  इजाजत
 से,  प्रापकी  अनुमति  से.  वह  बयान  देता  है  ।
 अब  मैं  श्रापका  ध्यान  389  की  ओर  खींचता
 चाहता  हूं  :

 ‘All  matters  not  —  specifically
 provided  for  in  these  rules  and
 all  questions  relating  to  the  de-
 tailed  working  of  these  yules  shall
 be  regulated  in  such  manner  as
 the  Speaker  may,  from  time  to
 time,  direct.”

 अध्यक्ष  महोदय,  मंत्री  प्रपने  मन्द्रि-पद
 से  इस्तीफा  देता  है।  वह  मामूली  चीज
 है  t  वह  सदन  में  रहता  है।  पन्सों  चार
 लोगों  ने  और  झाज  दो  लोगों  ने  सदन  से
 अपना  त्यागपत्र  देने  का  इरादा  जाहिर
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 किया  ny  तो  389  के  मातहत  कम  से  कम
 छोटे  बयान  करने  को  इजाजत  तो  श्राप  दे
 सकते  थे।  उनके  ऊपर  श्रौर  हमारे  ऊपर
 इतनी  मेहरबानी  श्राप  कर  सकते  थे  और  अम्मी
 भी  मेरा  निवेदन  है,  मेरी  प्रा्थता  है  कि  उन
 को  बुलाया  जाय,  छोटे  छोटे  बयान  वह  दे
 दें।  मंत्री  इस्तीफा  देता  है  तो  कौन  सी  बड़ो
 बात  करता  है  ?  ये  सदस्य  तो  सदन  से  चले  गए।

 श्रध्यक्ष  महोवय  :  मंत्री  इध्तीफ/  दवा  है
 मन्त्रिपद  से  और  वह  चूंकि  मेम्बर  उत्त  वक्‍त
 भी  रहता  है,  सिर्फ  मंत्री  पद  से  हटता  है  इमत
 वास्ते  उसको  इजाजत  दी  जा  सकती  है  t
 जब  कोई  मेम्बर  इस्तीफा  देता  है  तो  वह  मेम्बर
 नहीं  रहता  है  ।

 श्रो मधु  लिमये :  पहले  वह  बधान  देना
 चाहते  थे  ।  बाद  में  इस्तोका  देना  चाहते
 थे।

 Shri  Ranga:  Why  not  take  up  the
 matter  in  the  Rules  Committee?  Min-
 istership  is  less  important  than  mem-
 bership  of  this  House.  A  Member
 resigns  and  seeks  your  permission  to
 state  the  reasons,  Even  as  a  matter  of
 personal  explanation  you  could  have
 allowed  that.  All  that  I  can  say  is
 that  I  dissent  from  your  ruling.
 3  hrs.

 Shri  Surendranath  Dwivedy:  After
 the  resignation  is  announced,  the  Me  le
 ber  has  no  right  to  make  the  sta.e-
 ment.  The  matter  ends  there.  But
 here  I  wanted  to  urge  you  and  I  will
 urge  upon  you  again  and  again  that
 when  a  Member  is  in  the  House  and
 he  says  that  he  wants  to  resign  and
 he  wants  to  make  a  small  statement
 before  he  resigns  and  sends  his  forma)
 resignation  to  you,  he  should  be  pcr-
 mitted  to  say  for  what  reasons  he  is
 going  to  resign.

 e
 Shri  दि  C.  Chatterjee  (Burdwan):

 May  I  point  out  that  it  is  not  correct
 that  the  hon.  Member  wanted  to  make
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 a  statement  after  tendering  his  re-
 signation?  He  wanted  to  make  a
 statement  before  he  resigned  and  he
 wanted  your  permission  to  make  a
 statement  as  to  why  he  was  taking  the
 extreme  step  and  he  probably  wanted
 to  point  out  certain  things  which  have
 happened  and  which  make  the  posi-
 tion  very  very  delicate  and  difficult
 for  him  to  continue  as  the  Member.
 Then,  you  refused  and  something  hap-
 pened  and  he  was  forced  to  write  a
 letter  of  resignation  and  give  it  to  you.
 He  again  repeated  his  request  and
 insisted  that  he  sould  be  given  chance
 to  make  a  statement.  In  all  fairness,
 I  say,  the  Member  should  be  given  a
 chance.  It  is  only  fair  to  him,  it  is
 only  just  to  him,  to  make  a  statement
 before  you  accept  his  resignation.

 Shri  Radhelal  Vyas  (Ujjain):  May
 I  draw  your  attention  to  rule  240?  It
 has  been  clearly  specified:

 “Provided  that  where  any  mem-
 ber  gives  any  reason  or  introduccs
 any  extraneous  matter  the  Speaker
 may,  in  his  discretion,  omit  such
 words,  phrases  or  matter  and  the
 same  shall  not  be  read  out  in  the
 House.”

 This  being  so,  if  the  hon.  Member
 here  is  allowed  to  make  a  statement,
 and  he  wil]  only  give  the  reasons  for
 his  resignation,  the  thing  which  has
 been  restricted  to  be  mentioned  in  the
 House  is  sought  to  be  introduced  in
 another  form.  Therefore,  I  submit  that
 when  rule  240  is  specific,  no  such  state-
 ment  can  be  allowed  to  be  made  in  the
 House.

 Shrj  Kapur  Singh  (Ludhiana):  The
 substantial  issue  before  the  House  is
 this.  I  am  lcaving  aside  the  purely technical  issue  as  to  whether  a  Mem-
 ber  can  make  a  statement  after  he  has
 handed  over  a  written  paper  of  resig-
 nation  to  you,  Sir.  The  substantial
 issue  before  the  House  is  as  to  whether
 a  Member  is  entitled  to  make  a  state-
 ment  giving  reasons  for  his  resigna-
 tion  from  the  Hofise  when  he  happens
 to  be  present.  A  rule  has  been  quoted which  says  that  when  a  Minister  re-
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 signs  from  his  post  of  ministership,  he
 is  entitled  to  make  a  statement  giving
 reasons  for  his  resignation  and  you
 have  pointed  out  that  since  no  such
 rule  exists  in  the  case  of  a  Member's
 resignation,  it  follows  that  he  is  not
 entitled  to  make  a  statement,  My  sub-
 mission  is  that  this  rule  of  interpre-
 tation  which  you  have  applied  is  faul-
 ty  and  erreneous.  The  true  rule  of
 interpretation  is  that  where  no  specific
 rule  exists,  then  we  follow  analogies
 and  principles  of  rules  which  are  al-
 ready  there.  The  analogy  of  the  Min-
 ister  making  a  statement.  When  he
 resigns  his  post  of  ministership,  is
 already  there.  The  principle  be-
 hind  the  rule  in  the  case  of  the
 Minister  is  that  it  is  in  public  interest
 that  a  statement  should  be  made  s0
 that  the  House  and  the  public  may
 know  why  he  has  resigned.  The  same
 principle  applies  in  the  case  of  a
 Member  also,  Therefore,  it  is  only
 fair  and  proper  and  in  accordance  with
 the  spirit  of  the  rules  that  he  should
 be  allowed  to  make  a  statement  giv-
 ing  the  reasons  for  his  resignation.

 Some  hon,  Members  rose—

 Mr.  peaker:  When  a  point  of  order
 is  raised,  I  have  to  answer  it  also.

 श्री  बागड़ी  :  भ्रध्यक्ष  महोदय  ,  पट
 इसी  पर  सब  को  सुन  लें  cee  wee

 अ्रध्यक्ष  महोदय  :  मैं  सब  को  सुन  कर
 इक्टठा  जवाब  नहीं  दे  कता  ।

 श्री  बागड़ी  :  पहले  भ्राप  सुन  तो
 लें।

 अ्रध्यक्ष  म़ोदय  :  पहले  न  का  जवाब
 तो  मुझे  देने  दीजिए  ।

 श्री  बागड़ो  :  में  इसी  के  बारे  में  एक  नई
 दलील  देना  चाहता  हूं,  शायद  वह  भाषके  लिए
 फायदेमन्द  साबित  हो  t

 अध्यक्ष  महोदय  :  मैं  श्रापफो  बुला
 लूंगा  ।
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 शो  मौर्ध  (प्रलीगढ़)  *:  अध्यक्ष  महोदय  ,
 मेरी  दो  व्यवस्थायें  हैं,  एक  व्यवस्था  तो  श्रापके
 ही  ऊपर  है।  श्राप  एक  सदस्य  की  व्यवस्था
 को  सुन  कर  तुरन्त  द्वी'जवाब दे  देते  हैं।  जब
 एक  विशेष  समस्या  चल  रही  है,  जब  प्वाइन्ट
 ग्राफ़  आर्डर  पर  कुछ  सदस्य  अपने  विचार  दे
 रहे  हैं,  भ्राप  दूसरों  को  सुने  बिना  श्रपना  उत्तर
 दे  देते  हैं,  मेरी  व्यवस्था  यह  है  कि  यह  जीक
 नहीं  है।  पहले  श्राप  तमाम  सदस्यों  को  सुन
 लें  और  जब  गश्रापको  पूरी  जानकारी  सदस्यों
 के  बिचारों  की  हो  जाये,  उसके  बाद  ग्राप  व्य-
 वस्था  दीजिए।  एक  ध्यवम्था  तो  मेरी  यह
 है,  दूसरी,  जब  ग्राण  मौका  देंगे  तब  श्रापको
 सामने  रखूंगा

 अ्रध्यक्ष  महोदय  :  तो  ग्राप  बिना  मौका
 दिये  हुए  ही  बोल  रहे  थे  t  wa  चूंकि  बगैर
 मौका  दिये  हुए  प्रापने  कहा  हे  ,  इस  लिए  मैं
 यह  कहे  देता  हूं  कि  प्वाइन्ट  श्राफ़  भार  पर
 डिबेट  शुरू  नहों  हो  सकती  ।  जब  कोई  मेम्बर
 प्वाइन्ट  भ्राफ़  श्राडर  उठाता  है,  भ्रगर  किसी
 और  को  सुनाना  हो  तो  मैं  सुनूं,  वरना  मुझे
 उस्रका  जवाब  देना  होता  है।

 श्री  सधु  लिसमये  :  हर  एक  का  प्वाइन्ट
 श्राफ  ब्राडेर  अ्रलग  श्रलग  होता है.  |

 श्री  मौयय  :  अध्यक्ष  महोदय,  सब  को  सुनने
 से  श्रापकी  विचारधारा  बनती  चली  जायगी  !
 तथा  व्यवस्था  देने  में  श्रापको  सुविधा  होगी

 प्रध्यक्ष  महोदय  :  प्रभी  मधु  लिमये  ने

 मुझ  सपोर्ट  किया  है  कि  हर  एक  का  अलग  अलग
 ्बाइन्ट  आफ़  श्राइंर  होता  है  इस  लिए  हर  एक
 को  श्रलग  अलग  सुन  कर  उसका  जवाब  देना

 होगा  ।  एक  का  जवाब  4  के  बाद  ही  दूसरे
 को  सुन  सकूंगा  ।

 क्रो  बागड़ी:  रूल  में  जो  मंत्री  को  इस्तीफा
 देने  पर  बयान  देने  की  प्रनुमति  है,  इसके
 सम्बन्ध  में  मैं  प्रापसे  निवेदन  करूंगा  कि  मंत्री-
 पद से  ज्यादा  भ्गर  महत्व  का  पद है  तो  वह  इस
 माननीय  सदन  के  सदस्य  का  है,  यहां  की
 शदस्यता  बड़ी  है।  भारत  की  प्रधान  मंत्री
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 देश  की  प्रधान  मंत्री  हैं,  लेकिन  इस  सदन  की
 मदस्य  के  नाते  उनका  उतना  मान  नहीं  है,
 जितना  इस  सदन  के  सदस्य  का  मान  है  ।
 इस  लिए  मे  निवेदन  करूंगा  कि  जनतनन्‍्तर
 की  मर्यादा  को  ग्रगर  आप  काण्म  रखना  चाहते
 हैं,  यह  टीक  है  कि  शायद  कानून  की  हेराफेरी
 में  जनतन्त्र  की  हत्या  हो  जा  ये,  तो  सबसे  ऊचा
 स्थान  इस  सदन  के  सदस्य  का  है।  इसलिए
 सदस्य  के  त्यागणत्र  पर  उसके  विचारों  को  न
 आने  देना  तथा  मंत्री  के  विचारों  को  आने  देना,
 इस  सदन  झौर  जनतन्क्त  का  अपमान  हे  जो  कि
 हो  सकता  है  कि  कभं।  बड़ा  घातक
 सिद्ध  है  i.  इस  लिये  यदि  इस  सदन  की
 मर्यादा  को  नठीनता  से  कायम  करना  पड़े
 तो  भी  उसको  कायम  करें  और  किसी  भी  मान-
 नीय  सदस्य  को  जब  ऐसा  मौका  ग्राये,  श्रपने
 विचार  प्रकट  करने  का  मौका  दें  ।

 Shri  G.  N.  Dixit  (Etawah):  Mr.
 speaker,  Sir,  I  want  to  draw  your
 attention  to  rule  31(2)  which  reads
 like  this:

 “(2)  Save  as  otherwise  provid-
 ed  in  these  rules,  no  business  not
 included  in  the  list  of  business
 for  the  day  shall  be  transacted  al
 any  sitting  without  the  permission
 of  the  Speaker.”

 As  I  see,  no  permission  has  been  grant-
 ed  by  you  for  raising  this  issue  which
 is  being  raised,  Simply  because  3
 large  number  of  Members  from  the
 Opposition  want  to  raise  some  issue
 without  your  permission,  it  should  not
 be  permitied  under  sub-rule  (2)  ot
 vule  3}.

 Now,  with  regard  to  rule  240,  my
 submission  is  that  if  the  rule  is  to  be
 read  as  a  whole,  it  appears  to  be  that
 resignation  should  not  have  been
 given  to  you  in  the  House.  This  should
 have  been  sent  to  you  in  your  office.
 The  only  place  where  the  word
 ‘House’  is  mentioned  is  in  sub-rule
 (2)  where  it  is  laid  down  as  follows:

 “As  soon  as  maybe,  the  Speaker
 shall,  after  he  has  received  an
 intimation  in  writing  from  a  mem-
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 ber  under  his  hand  resigning  his
 seat  in  the  House,  inform  the
 House  that  such  and  such  a  mem-
 ber  has  resigned  his  seat  in  the
 House.”

 Under  this  sub-rule,  you  have  to  re-
 ceive  it  in  your  office  and  later  an-
 nounce  it  in  the  House.  If  the  resig-
 nation  is  given  to  you  here  in  the
 House,  then  rule  31(2)  is  offended  be-
 cause  this  matter  of  resignation  is  not
 included  in  the  day’s  business  list.
 When  it  is  not  included  in  the  busi-
 ness  list,  it  can  come  only  with  your
 permission.  My  submission  is  that
 rule  31(2)  read  with  rule  240  requires
 that  this  resignation  should  have  been
 sent  to  you  in  your  office  and  then  you
 have  to  inform  the  House  that  such  4
 member  has  resigned.

 There  is  no  provision  anywhere  with
 regard  to  the  statement  being  made  by
 a  member  about  his  resignation.  About
 the  resignation  of  the  Minister,  the
 rules  are  clear  that  he  can  make  a
 statement.  When  the  rules  are  silent
 about  a  Member's  resignation,  this
 will  be  treated  to  mean  that  such  a
 permission  is  not  there  and  the  Mem-
 ber  is  not  to  make  a  statement  in  the
 ‘House  about  his  resignation  on.

 Dr.  L.  M.  Singhvi  (Jodhpur):  १
 shall  be  very  brief  and  would  preface
 my  remarks  by  saying  that  our  con-
 cern  is  largely  because  of  the  anxiety
 that  a  wrong  precedent  might  not  be
 set  up.  It  is  undeniable  that  once  a
 resignation  has  been  tendered  and  the
 communication  to  that  effect  has  reach-
 ed  you,  the  resignation  has  become
 effective  and  the  member  has  no  lon-
 ger  any  right  to  make  a  statement.
 It  is  true.  It  is  also  true  that  there
 is  no  express  provision  in  the  rules,
 but  what  we  are  trying  to  plead  with
 you  is  this.  Before  this  communica-
 tion  reaches  you,  it  is  only  proper  for
 us  to  extend  some  consideration  to  a
 colleague  in  this  House  on  the  eve  of
 his  resignation  to  enable  him  to  make
 his  position  clear  and  to  utilise  the
 forum  of  this  House  to  inform  his  col-
 leagues  before  he  goes  out  in  the  wide
 world  and  uses  ‘the  media  of  the  Press
 to  inform  of  the  reasons  leading  to
 the  resignation,  I  do  not  think  there
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 ig  any  conflict  between  what  you  have
 observed  and  the  submissions  that
 have  been  made  to  you  in  this  con-
 nection.  We  arc  concerned  that  in
 future  this  may  not  be  a  precedent  for
 disallowing  any  member  who  wishes  to
 make  a  statement  preliminary  to  (en-
 dering  his  resignation  to  you.

 श्रोमोर्य  :  भ्रध्यक्ष  महोदय  ,  जब  कोई
 इस  सदन  का  सदस्य  त्यागपत्त  देता  है  तो  बहुत
 ही  गम्भार  समस्या  है  प्रौर  उस  गम्भी र  समस्या
 का  हल  देश  के  संविधान  में  दिया  हुझा  है
 उत  से  बाहर  हम  नहीं  जा  सकते  श्रौर  उस  पर
 पभपने  विचार  नहोंथोप  सकते  ।  संविधान
 %  झाटिकल, 10 1  _सब-क्लाज  3  बी)  इस
 प्रकार  है  :

 “(3)  If  a  |  member
 House  of  Parliament—

 (b)  resigns  his  seat  by  writing
 under  his  hand  addressed  to  the
 Chairman  or  the  Speaker,  as  the
 case  may  be,

 of  either

 his  seat  shall  thereupon  become
 vacant.”

 उसी  में  रूल  दिया  हुआ  है  कि  किस  तरह  से
 इस्तीफा  जायेगा  ।  उस  में  एक  प्रोसीजर
 है  श्रौर  उस  का  एक  एक  शब्द  महत्वपूर्ण  [है  ।
 रूल  240  जो  है  वह  इस  प्रार  है:

 “A  member  who  desires  to  re-
 sign  his  seat  in  the  House  shall
 intimate  in  writing  under  his
 hand  addressed  to  the  Speaker,  his
 intention  to  resign  his  seat  in  the
 House  in  the  following  form  and
 shall  not  give  any  reason  for  his
 resignation:”

 श्रब  यह  फार्म  देता  है  :
 “To

 The  Speaker,
 Lok  Sabha,
 New  Delhi,

 Sir,
 I  hereby  tender  my  resignation  of

 my  seat  in  the  House  with  effect
 from...

 Yours  faithfully,
 Place,  cette  Member  of
 the  House.”
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 [at  are]
 इस  पर  मेरा  पहला  एतराज  यह  है  कि

 इस्तीफे  की  जो  सूचना  भ्राई  है  वह  फार्म  के
 झाधार  पर  नहीं  है  ,उन्होंने  अपने  अपने
 धघलग  पलग  शब्द  चुने  हैं  जब  कि  उन  को  प्रो-
 छार्मा  के  श्राधार  पर  होना  चाहिए  ।  मेरा
 दूसरा  ऐतराज  इस  पर  णह  है  कि  उन्होंने
 कहा  है  कि  उन  का  इरादा  है।  तो श्रध्यक्ष
 महोदय,  श्राप  ता  जज  रहे  हैं,  किसी  काम
 का  करने  का  इरादा  ही  काफी  नहीं  होता  है  t

 Here  intention  is  not  sufficient.

 इस  के  लिये  इम्लिमेन्टेशन  होता  है  |  इंटेंशन
 तो  उप्त  का  पहला  स्टेप  है  t  इंटेंशन  उन
 का  है,  भाप  उत्त  को  स्वीकार  करते  हैं  या  नहीं,
 यह  दूसरी  बात  है।  तीसरी  बात  है  तिथि
 की  :

 With  effect  from.

 इस  तारीख  से  t  मैं  जानना  चाटूंगा  कि  जो
 इस्तीफा  आया  है  उस  में  किस  तारीख  से
 उन्होंने  लिखा  है।  श्रगर  उन्होंने  2  दिसम्बर,
 लिखा  है  तो  2  दिसम्बर  तक  वह  इस  सदन  में
 बैठते  का  भ्रधिकार  रखते  हैं।  प्रगर  उन्होंने
 लिखा  है  कि  इप्ती  वक्‍त  से  इस्तीफा  देते  श्लौर
 झाप  उधी  वक्‍त  स्वीकार  कर  लेते  हैं  तब  उत  के
 बाद  हो  वह  इस  सदन  से  जा  सकते  हैं,  उस  से
 पहले  नहीं  प्राप  उन  को  निकाल  सकते  ।

 तो  इस  में  एक  तो  इरादा,  दूसरे  फार्म
 झोौर  तीसरे  तिथि,  यह  तीनों  महत्व  रखते  हैं
 यदि  इन  तोनों  बातों  पर  ध्यान  नहीं  दिया
 5  ग्रेगा  तों  वह  गलत  हो  जायेगा  ।

 इत  के  बाद  बयान  कं  बारे  में  है।  यह  बड़ी
 झ्रापत्तिजनक  बात  है  कि  वैसे  हम  जनतन्‍्त्न
 की  बात  करते  हैं  लेकिन  एक  सदस्य  को,  जो
 कि  दस  लाख  लोगों  का  नुमाइन्दा  है,  पांच
 नमाइन्दा  है,  पांच  मिनट  भ्रण्नी  बात  सुनाने  के
 लिए  ने  दिये  जायें  t  जैपा  भ्रन्य  माननीय
 सदस्यों  न  कहा,  यह  बहुत  ही  महत्वपूर्ण  विषय
 है।  यहां  पर  उस  पर  चर्चा  न  हो  और  माननीय
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 सदस्यों  के  स्तीफों  को  ऐसे  ही  स्वीकार  कर
 लिया  जायें,  जैसे  कि  यहां  पर  कोई  विदेशी
 शासन  हो,  तो  यह  कोई  भच्छी  प्रथा  नहीं  है  t
 जब  माननीय  सदस्ण  इस्तोफा  देते  हैं  तो  प्रवश्य
 कोई  न  कोई  महत्वपूणं  विष्य  होगा।  झगर
 उस  पर  बहस  हो  जाये  श्रौर  उस  के  लिए
 एक  या  श्राधा  घंटा  दे  दिया  जाये।  तो  कोई
 भरा  मान  वर्ह/  गिर  एड़े।  इस  दर?  से  हम
 यहा  एक  गलत  परम्परा  डाल  रहे  हैं  प्रोर  हमा रा
 जनतन्त्र  कमजोर  हो  रहा  है  ।

 श्री  बड़े  (खारगोन)  :  अध्यक्ष  महोदय,
 इस  डिस्कशन  में  मुझे  इतना  ही  फहना  है  कि
 रूल्स  इस  बारे  में  साइलेंट  हैं।  सवाल  यह
 है  कि  जब  रूल्स  साइजलेंट  होते  हैं  तब  सी०  झ्रार०
 पी०  सी०  में  कोर्टेत  को  रेजिड्म्नल  पावसे
 होती  हैं  प्रौर  वह  अपना  डिस्क्रेशन  इस्तेमाल
 करता  है।  इसी  तरह  से  रेजिहुमरी  पार्वक्ष
 आ्राप  की  हैं।  वी  धर  ऋरकिंग  योर हुं  डत्जेन्स
 हमारे  रूल्स  में  नहीं  दिया  गया  है,  लेकिन  जब
 मेम्बर  रेजाइन  करते  हैं  तो  उन  का  स्टेटमेंट
 देने  का  अधिकार  होना  चाहिये  ny  प्रभी  वह
 स्टेट  4ट  दे  रहे  थे  लेकिन  उन  को  उत्त  की  पर-
 भिशन  नहों  दी  गई  इस  लिये  यह  हल्ला
 हुमा ।

 श्री  हूरि  विष्ण  कामत  :
 हुमा

 हल्ला  नहीं

 श्रो  बड़े  :  हस्ला  न  सही,  भ्रशान्ति  हुई  1
 में  चाहता  हूं  कि  श्राप  कम  से  कम  यह  डाइरेक्शन
 दे  दें  कि  रेजाइन  करने  के  पहले  मेम्बर  को
 स्टेटमेंट  देने  का  भ्रधिकार  है।  उस  के  बाद
 वह  प्रयना  रेजिग्नेशन  दे  सकता  है  :
 Shri  Nambiar  (Tiruchirapalli):  Re-

 peatedly  these  two  members  wanted
 to  make  a  statement  before  this  House.
 Perhaps  if  that  statement  was  allowed
 {o  be  made  and  if  the  House  had
 heard  the  statement  or  the  easona,
 then  the  House  might  have  done  some-
 thing  which  might  huve  prevented
 them  from  resigning  actually,  More-
 over,  resignation  by  a  member  of  his
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 seat  in  the  House  is  not  only  his  own
 personal  concern.  He  is  the  repre-
 sentative  of  ten  lakhs  of  people  and
 when  he  resigns,  he  does  it  on'y  for
 certain  reasons  and  those  reasons  are
 to  be  made  known  to  this  House  as
 well  because  he  is,  after  all,  a  member
 who  belongs  to  this  House.  What  do
 you  mean  by  saying  that  it  is  a  House.
 House  of  whom?  It  is  the  House  of
 500  members,  including  you  and  me.
 They  are  members,  They  were  here
 for  five  years  and  now  they  are  part-
 ing  company  with  us.  Why  should
 they  go  awav?  Let  them  say,  let  them
 be  allowed  to  say  why  they  are  going
 away.  After  al,  they  are  doing  it
 because  in  their  own  constituencies,
 in  their  own  State,  in  their  own  coun-
 try,  they  have  enough  reasons  to  do
 so.  The  Speaker  has  the  right;  under
 your  powers,  you  could  have  allowed
 it,

 श्री  शिव  नारायण  (बांसी)  :  ग्रध्यक्ष
 महोदय,  मैं  तीन  हाउसेज  का  मेम्बर  रह  चुका
 हूं  ।  असेम्बली,  कौंपिल  और  पालियामेन्ट
 का ।  निधम  यह  है  फि  जैसे  हदी  कोई  पदस्य
 रेजिग्नेशन  भेज  दे,  उप  के  वाद  वह  हाउस  का
 म्ेम्बर  नहीं  रहता  है  1  मानतीय  रादस्यों  ने
 इस  हाउस  में  एन्टर  होकर  ट्रेसपास  किया  है  ।
 इसके  लिये  उन  प.  500  झयया  जुर्पाता
 होता  चाहिये  1  व  श्रार  न  ट  मेम्बर्प  भ्ाफदि
 हाउत्  i;  मैंने  श्री  चटर्जी  को  सुत्रा,  प्रोफेपर
 रंगा  को  सुता  t  लेकित  वह  :मे  कस;  घझतफ
 मेटस  कर  रहे  हैं  t

 They  are  mixing  up  the  matter  with
 Minister  and  Member.  There  is  a  vast
 difference  between  a  Member  and  a
 Minister.

 उन्होंने  खिचड़ी  बनाया  t

 They  are  trying  to  deceive  you.
 मैं  आपसे  निवेदन  करना  चाहता  हूं  कि  उन्होंने
 रूल  को  ब्रेक  किया  है।  उन  पर  500  रु०
 जुर्माना  होना  चाहिये  ।

 e
 ्ध्यक्ञ  महवय :  उधर  से  कहा  गया

 कि  इत्र  के  मेम्बरों  ते  मुझसे  कन्फ्यूज  किया

 Resignation  AGRAHAYANA  I0,  888  (SAKA)  by  Members  663°

 श्रौर  उधर  से  कहा  गया  कि  इधर  के  लोग
 मुझे  डिसीव  करना  चाहते  हैं  ।

 os
 “कक  क्ाब  नारायण,  :  मं  ने  खिचड़ी  रहा,

 डिसीव  नहीं  कहा  ।

 Mr.  Speaker:
 herel

 I  am  the  only  fool

 झी  ज्ञिव  नशयण  :  यह  जो  इस्तीफा
 श्राया  है  श्रगर  उसको  हाथ  में  रख  कर  मेम्बर
 आपसे  कहते  कि  हम  इस्तीफा  देने  वाले  हैं,
 तब  उस  वक्‍त  झाप  जरूर  उनको  बोलने  देते  io
 लेकिन  उन्होंने  यह  काम  नहीं  किया।  इस्तीफा
 देने  के  बाद  इस  हाउस  में  प्राकर  उन्होंने  रूल
 क,  ब्रेक  क्ग्या  है  t

 Shri  Nath  Pai  (Rajapur):  I  want
 the  Leader  of  the  House  to  carefuily
 reflect  upon  the  submission  that  I
 have  to  make.  It  is  not  with  a  view
 to  passing  any  judgment  on  what  has
 transpired  here,  but  with  a  view,  and
 perhaps  with  a  hope  also,  to  establish-
 ing  some  convention,  I  wouid  like  the
 Congress  members  also  to  reflect  upon
 this.

 Technically  you  may  be  right,  Sir,
 and  I  do  not  want  to  go  into  what  was
 the  chronological  sequence,  but  if  7
 have  followed  the  hon,  Member,  Mr.
 Kolla  Venkaiah,  he  began  by  saying-—
 there  were  other  noises  and  that  is
 why  perhaps  you  did  not  catch—“I  am
 going  to  resign,  please  allow”.  Some
 of  us  heard  him.  Under  the  present
 rules  perhaps  your  hands  are  tied,  you
 cannot  allow  it.  But  7  would  like  to
 quote  iw»  rules  here,  Rule  240  should
 be  reid  along  with  Rule  357  plus  the
 rule  quoied  by  Mr.  Limaye  regarding
 resignition  of  a  Minister.
 Rule  357  reads  thus:

 A  member  may,  with  the  per-
 Mission  of  the  Speaker,  make  a
 personal  explanation  although
 there  is  no  question  before  the
 House,

 This  provision  has  been
 ignored  by  many  Members.

 perhaps
 But  I
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 (Shri  Nath  Pai}
 would  like  to  point  out  a  very  interest-
 ing  situation.  Under  our  Constitu-
 tion,  it  is  conceivable  for  a  person who  is  not  a  Member  either  of  this
 House  or  of  the  Rajya  Sabha  to  be
 a  Minister  for  a  period  of  six  months; such  a  person  could  be  dismissed  or
 may  be  removed  or  he  may  resign
 and  he  will  have  the  right  to  come
 and  make  a  statement.  But  a  man
 elected  by  one  million  people  cannot
 be  given  even  three  minutes  by  this
 House?  I  want  you  to  calmly  think
 over  this.  This  will  not  enhance  the
 authority  of  the  House  or  the  prestige of  the  House  or  establish  a  good  prac- tice.  It  is  true  that  this  was  not  per-
 haps  foreseen  when  the  rules  were
 framed.

 I,  therefore,  plead  with  you  that
 you  have  jurisdiction;  apart  from
 the  residuary  powers,  rule  357  could
 have  been  used.  But  whatever  may
 have  happened,  I  would  say  that  the
 factum  that  the  Member  was  com-
 Pelled  to  resign  is  a  grave  occasion
 and  it  should  not  be  treated  80
 lightly.  If  the  rules  do  not  provide
 for  it,  let  us  have  the  vision  and  the
 courage  to  amend  the  rule  so  that  the
 reason  may  be  made  known  to  the
 House  which  is  the  highest  forum.
 Why  should  they  go  to  the  press  when
 this  nation’s  highest  forum  is  avail-
 able?  And  what  will  be  lost  if  three
 or  five  minutes  are  expended  to  those
 Members?

 This  is  what  J  would  like  to  sug-
 gest  without  going  into  the  merits  of
 the  case.  I  hope  that  this  will  be
 supported  by  the  Leader  of  the  House.
 I  would  like  to  know  Government's
 reaction  to  this.  I  would  not  like
 them  to  treat  it  as  a  purely
 issue.

 The  Minister  of  Parliamentary
 Affairs  and  Commanications  (Shri
 Satya  Narayan  Sinha):  I  would
 like  the  rules  to  be  amended  when-
 ever  there  is  occasion  for  it;  I  have
 no  objection
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 Shri  Tyagi:
 to  urge....

 I  have  also  a  point

 Mr.  Speaker:  I  have  heard  him  al-
 ready.  I  think  he  hag  an  opportunity earlier.

 Shri  Tyagi:  No,  I  was  not  given  an
 opportunity.

 Some  hon.  Members:  What  did  the
 Leader  of  the  House  say?

 Mr,  Speaker;  He  says,  let  the  rules
 be  amended.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Shri  Tyagi  may  be  allowed.
 He  is  a  Member  who  often  resigns
 from  the  Ministership  also.  So,  you
 may  hear  him.

 Shri  6.  M.  Banerjee:  I  move  for  the
 suspension  of  rule  240.

 Shri  Tyagi:  As  has  already  been
 pointed  out,  rule  240  is  quite  clear
 about  it.  The  resignation  has  to  be
 in  the  prescribed  form,  If  any  reasons
 are  given,  it  is  for  you,  Sir,  to  cut
 them  out  and  limit  the  letter  to  the
 prescribed  form  only.

 I  would  like  to  know  what  the
 wordings  of  the  resignation  letter  are
 and  whether  it  is  according  to  the
 prescribed  form.  Which  is  the  date
 from  which  the  resignation  comes  in-
 to  effect?  I  think  that  is  not  men-
 tioned  in  the  letter.  If  the  letter  is
 not  in  the  prescribeq  form,  then  the
 resignation  might  perhaps  legally  not
 be  a  resignation.

 Mr.  Speaker:  There  are  two  points
 that  are  to  be  considered.  One  is  the
 propriety  and  the  desirability.  Mem-
 bers  desire  that  when  a  Member  of
 this  House  resigns,  he  must  be  given
 some  opportunity  to  explain  why  he
 is  doing  so.  Emphasis  has  been  laid
 on  the  fact  that  be  represents  eight
 lakhs  of  people....

 Shri  Maurya:  About  one  million.
 .

 Shri  Hari  Vishna  Kamath:  About
 one  million,
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 Mr.  Speaker:  All  right,  let  it  be
 one  milion  or  even  more.  I  have  no
 objection.  What  difference  does  it
 make?  If  a  Member  representing
 such  a  large  number  of  citizens  de-
 cides  to  resign  there  must  be  strong
 reasons;  that  is  what  has  been  argu-
 cd,  and  it  has  been  started  that  some
 opportunity  might  be  given  to  him
 to  «explain  the  reasons  why  he  feels
 so  intensely  about  it  that  he  has  gone
 to  the  utmost  limit  of  resigning  from
 the  membership  of  the  House.  Some
 Members  have  said  that  there  would
 be  no  harm  if  three  or  four  minutes
 are  given  to  him.  I  agree  myself  to
 all  that.  That  is  all  about  what  ought
 to  be  done,  and  the  Leader  of  the
 House  has  also  said,  let  the  rules  be
 amended;  if  the  Government  are  also
 agreeable,  let  the  rules  be  amend,d.
 But  what  the  rules  are  just  at  present
 is  quite  another  thing.

 श्री  मध  लिभये  :  389  है  at  उनको  पूरा
 अधिकार  है  1

 Mr.  Speaker:  When  there  :s5  a  defi-
 nite  rule  under  ru'e  240  that  no  rea-
 sons  shall  be  given....

 att  wa  fay  :  वह  तो  लंटर  के
 लिये  है,  बयान  के  लिये  नहीं  है  ।

 Shri  Hari  Vishnu  Kamath:  Had  the
 Member  informed  you  in  private?

 श्री  मत्र  लिमये  :  लेटर  ग्रौर  बयान
 अ्रलग  प्रलग  हैं  1  दोनों  को  श्राप  मिला  रहे  हैं।

 Mr.  Speaker:  When  there  is  a  defi-
 nite  provision  in  rule  240  that  no
 reasons  shall  be  given  in  the  letter
 of  resignation,  then  I  cannot  just,

 Shri  Madha  Limaye:  Suspend  the
 rule.

 Mr.  Speaker:  ....go  against  that
 rule  by  allowing  the  Member  to  give
 the  reasons  here.

 Shri  Hari  Vishna  Kamath:  Mas  the
 form  been  complied  with?
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 Mr,  Speaker:  It  hag  ben  argued
 that  in  the  letter  he  cannot  give  it
 but  in  the  House  may  give  it....

 श्री  मयु  लिनयें _  :  लैटर  ग्रौर  बयान
 अलग  प्रलग  हैं  1  श्राप  दोनों  को  मिला  रहे
 हैं  1

 प्रध्यक्ष  महे।दव  :  जहां  मैं  प्रापसे  इत्ति-
 फाक  कर  सकता  हूं  वहां  में  चाहता  हूं  कि
 रूल्ज़  को  भ्राप  अमेंड  कर  लें।  लेकिन  जो
 रूलज़  इस  वक्‍त  हैं  उनसे  मैं  बाहर  नहीं  जा
 सकता  हूं  ।

 Shri  Tyagi:  What  about  the  word-
 ings  of  the  resignation?

 aft  ag  feat:  भ्राप  240  को  मुल्तवी
 रखें  t  भ्रगर  कोई  बाधा  है  तो  240  को
 श्राप  मुल्तवी  रखें  a

 अध्यक्ष  महोदय  :  म्‌ल्तवो  रखने  का
 सवाल  नहीं  है  ।

 शो  मध  लिभये  :  पिछली  बार  पी०  ए०
 सी०  रपट  बाली  बहस  के  समय  श्री  सत्य
 नारायण  सिंह  को  बिना  नोटिस  के  नियम
 स्थगित  करने  को  झापने  इजाजत  दी  थी।
 240  स्थगित  रखा  जाय  ।

 Mr,  Speaker:  Order,  order.  Noth-
 ing  of  that  sort  can  now  arise,  J  may
 inform  the  House  that  both  the  Mem-
 bers,  namely  Shri  Kolla  Venkiah
 and  Shri  Madala  Narayana  Swamy
 have  resigned  with  immediate  effect,
 that  is,  from  this  afternoon.

 3.32  hrs.
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